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BEFORE THE NATIONAL GREEN TRIBUNAL
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ORIGINAL APPLICATION NO. 208 OF 2022
(With I.A.No. 60/2022)

PREM MOHAN GAUR -.APPLICANT

VERSUS

NATIONAL HIGHWAY AUTHORITY OF INDIA & ORS.

-..RESPONDENTS

Status Report of Rajeev Tejyan on behalf of Respondent No.6 in Compliance
of Order dt. 23.03.2022 passed by Hon’ble NGT.
1. That this case is fixed for 23.08.2022 before this Hon’ble Tribunal.

2. That earlier the case was fixed before this Hon’ble Tribunal on 23.03.2022

and this Hon’ble Tribunal pleased to pass order dt. 23.03.2022. The
operative part of the order is reproduced as under:-

i

..... Considering the above, we direct Respondents No. 1,3.4.5 and 6 —
NHAIL, State of Haryana, =~ MOEF&CC, Deputy Commissioner,
Gurugram and PCCF(HoFF), Haryana to file their respective
responses in the matter within one month by email which may indicate
status of follow up action in respect of the report dated 02.09.2021,
submitted on 09.09.2021...."

. That in compliance of the order dt. 23.03.2022, the respondent No. 6 seeks
leave of this Hon’ble Tribunal to file the present status report.

. That in reference to matter cited above, the applicant Prem Mohan Gaur &
Ors in their application has submitted before the Hon’ble NGT that their
grievance is against alleged illegal and unauthorized excavation, demolition
of bundh and construction over the submergence area of Ghamroj Bandh by
NHALI to bu'ilt rest area/parking bay for the trucks bus and to built Toll plaza
on NH 248-A, Sohna Road at Gurugram without mandatory approvals for
the diversion of protected forest for said purpose.

The applicant had previously filed an Original Application No.
259/2020 in the same matter which was decided by Hon’ble Tribunal vide
order dated 09.11.2020. In compliance of the Hon’ble Tribunal’s orders, a
joint committee of Deputy Commissioner Gurugram, Haryana State

Pollution Control Board, and Divisional Forest Officer Gurugram was



constituted. A team of officials on behalf of joint committee inspected the
Ghamroj Bundh Site on 07.12.2020 and submitted its report. In the report it
was submitted that in the subject matter a Proposal  No.
FP/HR/ROAD/33587/2018 dated 14.05.2018 regarding diversion of
Ghamroj Bund has been submitted by NHAI for which approval has been
taken from Ministry of Environment, Forest and Climate Change, Govt of
India vide letter no. 9-HRB-204/2018-CHA dated 22.10.2019 under the
provision of Forest Conservation Act,1980. The Committee also concluded
in its report that the Ghamroj Bundh where it was damaged by the NHAI has

been restored and there was no violation on Ghamroj Bund.

Subsequently, taking cognizance on the grievance raised by Sh.
Sarvdaman Singh Oberoi, the site was visited by Sh. Ravinder Singh,
Technical Officer (Forestry), Grade I on 18.08.2021 to verify the veracity
of grievance. The inspecting officer in his report dated 02-09-2021 observed
that two project proposals have been approved under FCA, 1980 for
upgradation and strengthening of NH-248-A from Kms 2.740 (Design
chainage 0.340) to Kms 24.400 (Design chainage kms 22.000) whereas on
the ground, Ghamroj Bund protected forest area is being utilized by the user
agency for the purpose of construction of proposed Rest Area which violates
the condition number vi) i.e., “ the forest land will not be used for any other
purpose then date mentioned in the proposal” and condition number (viii)
L.e., “ the forest land will not be used for any other purpose than that
mentioned in the proposal” of the Government of India, Ministry of
Environment, Forest and Climate Change’s  approval order No. 9-
HRB144/2017-CHA dated 9" August 2018 and number No. 9-
HRB204/2018-CHA dated 22" November 2019, respectively. Hence, user
agency violates the provisions of FCA, 1980 in this case. In the report it
was recommended that State Government of Haryana through DFO
concerned may retrieve the diverted forest land remaining unutilized
after upgradation and strengthening of NH-248-A from Kms 2.740
(Design chainage 0.340) to Kms 24.400 (Design chainage kms 22.000)

and save and restore protected forest area of Ghamroj Bund.

. NHALI applied for the diversion of 51.126 Ha of protected forest land for

upgradation and strengthening of NH-248-A from Kms 2.740 (Design
chainage 0.340) to Kms 24.400 (Design chainage kms 22.000) vide
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FP./HR/ROAD/27190/2017 dated 18.07.2017. The proposal was examined
by REC as per FCA guidelines and rules and Stage —I forest clearance was
accorded vide Letter No. 9-HRB144/2017-CHA dated 30-05-2018 and stage
2 approval for the diversion of forest land was accorded vide letter No. 9-
HRB144/2017-CHA dated 09-08-2018 (Annexure 1A and 1B).

Thereafter, NHAI submitted another proposal (FP/HR/ROAD/33587/2018)
for diversion of 1.866 hectares of protected forest land of 3 bunds (Jharsa,
Fazilpur and Ghamroj). The purpose and project title of this proposal for
diversion of 1.866 ha of forest land and was same as the earlier proposal for
diversion of 51.126 of forest land i.e., up-gradation and strengthening of
NH-248-A from Kms 2.740 (Design chainage 0.340) to Kms 24.400 (Design
chainage kms 22.000).

However, Project Note in the Proposal (Annexure 2) had given reference to
the earlier diversion proposal and stated that these 3 Bunds are outside the
existing ROW and due to change in proposed ROW due to change in design
during the course of the study, they are now coming within the proposed
ROW. The excerpt from the Project Note is as under-

"......Forest clearance proposal of 51.1260ha. of Protected Forest on NH
land is already applied vide F.P/HR/ROAD/27190/2017 for this project
road. In principle approval is awaited.

There are three bunds located within the PROW of the project road which
are declared as Protected Forest land. These bunds are outside the existing
ROW and due to change in proposed ROW due to change in design during
the course of the study, they are now coming within the proposed ROW. As
the change in the design happened after the forest clearance proposal no.
F.P/HR/ROAD/27190/2017 was submitted, hence the same was not included
in the said proposal. ...."

The initial proposal for diversion of 51.1260 ha was for up-gradation and
strengthening of NH-248A and the Toll Plaza and Rest Area to be
constructed were not shown on the forest land in the layout plan submitted
along with the proposal. (Annexure 3A). The supplementary proposal for
diversion of 1.866 ha. of protected forest land of three bunds was also for
up-gradation and strengthening of NH-248-A. In this proposal, the Rest
Areas and Toll Plaza were shown on the Forest land of Ghamroj Bundh in
the drawings/layout plans submitted along the proposal. (Annexure 3B)

submitted alongside the diversion Proposal. The proposal for diversion of
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1.866 ha. of protected forest land was examined by REC as per FCA
guidelines and rules and Stage —I forest clearance was accorded vide Letter
No. 9-HRB204/2018-CHA dated 31-05-2019 (Annexure 3C) and stage 2
approval for the diversion of forest land was accorded vide letter No. 9-
HRB204/2018-CHA dated 22-10-2019 (Annexure 3D). It is humbly
submitted that no facts were hidden rather full proposal along with related
drawings/layouts was with REC to deliberate and decide upon the grant of

Forest Clearance to the proposals.

. A representation from the applicant along with report of Sh. Ravinder Singh,

Technical Officer (Forestry), Grade —I was received in the Office of DFO,
Gurugram on 06-12-2021 (Annexure 4) wherein It was directed that the
diverted forest land remaining unutilized after upgradation and strengthening
of NH-248-A from Kms 2.740 (Design chainage 0.340) to Kms 24.400
(Design chainage kms 22.000) to be retrieved and protected forest area of

Ghamroj Bund to be restored.

. Notices was issued to NHAI by Range Forest Officer, Sohna vide letter no.

1738-S dated 13-01-2022 and letter no 1876-S dated 29-03-2022 (Annexure
SA & 5B) that the toll plaza and rest areas are not permitted to be
constructed in Ghamroj Bund area and therefore NHALI is required to return
the diverted forest land (Ghamroj Bund) to Forest Department restored in
pre-existing condition. NHAI, vide letter no. PIU/EC/NH-248A/06/01/2022-
23/30 dated 07-04-2022 (Annexure 5C) has contested that they are not in
any violation of FCA, 1980 and has submitted that NHAI has not carried out
any work of rest areas on Ghamroj Bund and the work of rest areas is being

done on the private land acquired by NHAL.

10. The action taken on the report submitted by Sh. Ravinder Singh, Technical

Officer (Forestry), Grade —I was duly informed by the DFO, Gurugram vide
letter no. 598G dated 30.05.2022 and letter no 553-c dated 09-08-2022.

I1. However, from the KML file and satellite imagery on Google Earth, it is

very much clear that entire protected forest land of Ghamroj Bund had not
been fully restored by NHAI. Forest Area of Bundh had been utilized
partially for the construction of Rest Area and utilized fully for the
construction of Toll plaza (Annexure-6A). In this regard, NHAI was again
instructed by DFO office vide letter no. 3013 dated 01-07-2022 (Annexure-

6B) to vacate the Ghamroj Bund Area and return it to the Forest Department.



12. NHAI in their letter no. PIU/EC/NH-248A/06/01/2022-23/613 dated 18-07-
2022 (Annexure 7) has again reiterated that for the purpose of construction
of Rest Area, NHAI has acquired private land and is constructing the same
on said private land. Further, NHAI has submitted that the issue is already
pending adjudication at Hon’ble National Green Tribunal and therefore no
coercive action may be taken by forest department with regard to sub-judice

matter and status quo is to be maintained.

At Present, partial width of Ghamroj bund has been utilized for the Rest
Area construction and the entire width of the Ghamroj bund had been
utilized for the construction of Toll Plaza. Forest Department had issued
notices to NHAI to vacate the forest land and return it to the forest land in
the preexisting condition. The direction passed by this Hon'ble Tribunal

shall be complied with by the Forest Department.

p
Place:- Gurugram (Rajéev Tejyan)
Dated:-13/09/2022 Divisional Forest Officer, Gurugram.

On behalf of Respondent No.6
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f3ua- Diversion 0f 51,126 ha of forest land in favour of Manager (T'ech) NHAL PIU, Gurugram for
~upgradation and strengthening of NH 248-A from km. 24740 (Design chainage 04340) to lan.
24.400 (Design chainage km. 22-+000), under forest division and District Gurugram,
Haryana.
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. sfdfad afATd qurdu gsara % 9EET Nangal Mubarik Pur Scetion 4&3, Recgarh
Section 4&35, Agaon Scction 4&3, Mahu Scetion 4&3, Jhimrawat Scetion 4&5 and Jhir
Section 4 &5 in Mewat District and Bhoj Panta in Morni-Pinjore Forest Division 7
TAIH USTHT & UTH 76,61,933/- %ud (Rs. Seventy six lakh sixty one thousand nine
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1000 saplings will be planted per ha. In case these saplings can not be planted in the DFL
identified for CA, the balance seedlings will be planted in any RE/PE as per prescription of
working plan. The State Government will intimate names of the RI's/PI's in which the balance
seedlings will be planted.
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1. 447 49 wgifazee (39), gata<r 94 g S 4T TRFTA | TATAT, et wATao wae, S 4nr,
TR, 75 fReef)
2. The Pr. Chief Conservator of I'orests, Haryana Forest Department. Van Bhawan. Scelor-
6, Panchkula, FHaryana. '
3. Nodal Officer-cum-CI* (FC), Government of Haryana, orcst Department. Scetor-6, Van
Bhawan, Panchkula, Haryana. 134009
4. The Divisional Forest Officer, Forest Division and District Gurugram, Mewat Nuh and
Morni Pinjore District Panchkula. Haryana,
5. The Manager (Tech) NHAL PIU, Gurugram
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S ey Frafera, “692 / Northern Regional Office, Chandigarh , St
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FFNo.: 9-HRC 144/201 7-CHA I):ncd:go.{)ﬁ.fl() 18
To

The Principal Secretary (Iorests).
Government of [aryana,

Department of Forests,

Haryana Civil Secretariat, Chandigarl,

Sub:  Diversion of 51.126 ha of forest tand in favour of Manager (Tech) NHAL PILU, Gurugram for
upgradation and strengthening of NH 248-A from Km. 21740 (Design Chainage 040340) (o
Km. 24.400 (Design Chainage K. 22+000), under forest division and district Gurugram,
Haryana.

Ref: (i) Nodal Officer Haryana letters no. Admn-1-3-8114/2136 dated 24.10.2017 and Admn-1-
3-8114/487 dated 10.05.2018.
(i) Minutes of the REC meeting held on 07.12.2017.

Sir,

Please reler to the above cited letter and online proposal no. FP/IIR/Road/27190/2017 secking
prior approval of the Central Government for diversion of forest land lor non-torestry  purpose in
accordance with section 2 of the Forest (Conservation) Act, 1980,

2. After careful examination of the proposal of the State Government and approval ol the REC, “in-
principle” approval is hereby conveyed for diversion of 51.126 hectares of forest land for the above
mentioned project subject to the following conditions:

i) Cost of compensatory afforestation and Addl. CA as per CA scheme may be realized from the
user agency;

i) Net Present Value (NPV) of the forest land being diverted for non-forestry purpose may be
realized from the user agency, as per Ministry’s directions issued vide lelters No. 5-3/2007-FC
dated Sth February 2009 and Hon'ble Supreme Court of [ndia’s Order dated 30th Oclober 2002,
28th March, 2008, 24th April, 2008 and 9th May 2008;

i) As per the orders of the Government of India vide letter No. 5-2/2010-CAMPA 24.06.201 1, the
Net Present Value (NPV) of the forest land and all other CA levies shall be deposited through
web portal of Ministry of Environment, Forest and Climate Change htip://lorestsclearance.nic.in
or http://efclearance.nic.in.

iv)  The User Agency shall ensure that no other proposal in the division, for which Stage-I has already
been granted in the past, is still pending for compliance of conditions of Stage-1 approval. An
Undertaking to this effect that "no such proposal for compliance of conditions of Stage-1
approval is pending with this division" be submitted. Compliance of the same will be
mandatory for the final clearance of this proposal by this office

3. The following conditions shall also be complied with after the final approval is accorded:
i) Legal status of the forest land will remain unchanged;
i) Efforts should be made to fell minimum number of trees and in any case, not more than 9650
trees and 6234 will be removed.
iii) The trees should be felled under strict supervision of the State Forest Department;

iv) The CA and Addl. CA will be carried out over 114.72 ha forest land as per the CA scheme and
addl. CA scheme and the funds will be provided by the user agency. The plantation will be done
within one year from the date of issue of this letter.

v) The forest land will not be used for any other purpose than that mentioned in the proposal;

vi) The forest land proposed to be diverted shall under no circumstances be wansferred (o any other
agency, department, or person without approval of the Central Government,

vii) The layout plan of the proposal shall not be changed without the prior approval of the Central
Government;

A . 24-25, Qa3 1T, ASHI%-160030 7 Bays No. 24-25. Sector3 1 A, Chandigarh 160030
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vii) The Tayout plan of the proposal shall not be changed without the prior approval ol the Central
Government;
viii)  The user agency shall raise strip plantation on both sides and ceniral verge ol the voad al the
project cost as per IRC specifications with maintenance ol seven Lo len years:

ix) No damage will be done 1o the adjoining forest land;

X) No labour camp shall be established on the Torest land:

xi) The user agency shall pay additional amount of NPV as and when increased on the ovder of
Hon’ble Supreme Court;

xii)  The user agency shall carry out muck disposal at pre-designated sites in such a manner so as 1o
avoid its rolling down and should be taken up as per the scheme approved by the Forest
Department;,

xiii)  The required soil conservation measures should be taken up by the user agency lor which lund
should be provided as per the current rate of works:

Xiv)  The User Agency shall provide lirewood preferably aliecrnate Tucls to the labourers and the stall’
working at the site so as 10 avoid any damage and pressure on the nearby Torest arcas:

xv)  The boundary of the lorest land being diverted shall be demarcated on wround
at the project cost, using four feel high RCC pillars. cach pillar inscribed with the serial number,
GPS coordinates, forward and backward bearings and distance from pillar to pillar ete.;

avi)  The User Agency shall ensure that hecause ol this project, no damage is causcd 1o the lora and
the wildlife available in the area:

xvii) - The user agency will assist the State Government in conservation and preservation ol (Tora and
fauna of the area in accordance with the plan prepared by the Chicel” Wildlile Warden of the
State.

xviii)  Any other condition that this Regional Office may stipulate, from time 1o time. in the interest of
conservation, protection and development ol Torests & wildlife; )

Xix)  The User agency shall submit the annual self compliance report in respect of the above
conditions to the State Government and (o the concerned Regional Oflice of the Ministry
regularly;

Xx) It will be the responsibility of the State Government/User Agency o obtain all other prior
approvals/clearances under all other relevant Acts/Rules/ Court’s Rulings/instructions. elc.,
including environmental clearance. as applicable to this proposal:

4. After receipt of the compliance report on fulfillment of the conditions under para-2 above., the
proposal shall be considered for the final approval under Section-2 of the Forest (Conservation) Act, 1980.
The use of forest land will not be allowed till final approval is accorded and environmental
clearance, if any applicable, is obtained.

(o}
Sing 1)S]
entral)

Addl. Pr. Chief Conservator of Forestg

Copy to:-

I. The ADGF (FC), Ministry of Environment, Forests and Climate Change, Paryavaran Bhawan,

New Delhi.

2. The Pr. Chief Conservator of Forests, Haryana Forest Department, Van Bhawan, Sector-6,
Panchkula, Haryana.
Nodal Officer-cum CF (FC), Government of | laryana, Forest Department, Sector-6, Van Bhawan,
Panchkula, Haryana. 134009

4. The Divisional Forest Officer, Forest Division and District Gurugram, Haryana
5. The Manager (Tech) NHAI, PIU, Gurugram

2

T TES AL 24-25, A3 10, 989181600307 Bays No.24-25 Sector 31 A, Chandigarh- 160030

TraTrETiT T R Arvmn Aranns T e PSS SAR - - e~ -




Up-gradation & strengthenin
‘ Bf-aA(Raiasthan Bordar-Nyt

r

f km D472 . . l2 - )
f_]é’ur‘:gri;;fﬁ()(Dealg}n ch. km 043400) to km 24+400{Design ch. km 22.000) section of NH-
am) in the state of Haryana : Diversion of 1.8660ha. PF Land of Bund area . 5

PROJECT NOTES Anpevyre —2

BTN | ot o —— o 0t i . _ o

teguod — wrade -\‘Cpni:l(::i .slm:lj*: i'ra‘nn PWD RLD' 2_+4(l() at Rajiv Chowk |, Gurgaon wl:ich ls ad
248A at Rajasthan border. 1 -+ K- 324650 of NILS and ends at PWD R.D, 96+290 of NII-
Mewat. The section fy 3: ‘ k k'-,,m_n"c"'l road passes through 2_dlstr1cls of Haryana, wz.‘(;u.r‘gunn nnd—
being carried oyl se .‘"” m 2+400 to 24740 is under the improvement praposal of Rajiv c.huwl..
: ; Ut separately by NHAL Hence the section between km 24400 to km 24740 1s not
meluded 1n‘1hc scope of this work.

For ease of construetion NHAL has decided divide the road in in three construction packages viz.

Package wise distribution of project road

Existing Chainage / PWD
Pachage -——-__..__R_D Length (Km) Remarks
~ From _*_~'|q'*u~“
e 1 2+740 114682 8.942 Rajiv Chowk to Start of Bhondsi
I 114682 244400 12.718 Start of Bhondsi to Start of Sohna
111 244400 95+985 71.585 Start of Sohna to Rajasthan Border

Appreciating the urban nature of the first 21.66 km of the project road section and it being within
Delhi NCR, NHAT has decided to upgrade this section from km 2+740 (Design chainage 0+340) to
km 24+400 (Design Chaiange 22+000) of road into 6-lane configuration with grade separated
facility at major built-up locations, like Subhash Chowk, Fazilpur and Badshahpur, Bhondsi, Alipur,
Ghamroj and University area (Sohana) and provision of both sides 3-lane service road.

NHALI has proposed to upgrade the section from PWD R.D. /Existing Ch. 2+740 (Design Ch.
0+340) to PWD R.D./Existing Ch. 24+400 (Design Ch. 22+000) in Hybrid Annuity mode.

Forest clearance proposal of 51.1260ha. of Protected Forest on NH land is already applied vide
F.PHR/ROAD/27190/2017 for this project road. In principle approval is awaited.

There are three bunds located within the PROW of the project road which are declared as Protected
Forest land. These bunds are outside the existing ROW and due to change in proposed ROW due to
change in design during the course of the study, they are now coming within the proposed ROW. As
the change in the design happened after the forest clearance proposal no. F.P/HR/ROAD/27190/2017
was submitted, hence the same was not included in the said proposal. Now with this submission,

~ diversion of forest land in these three bund locations as detailed below are being sought.

Location of proposed diversion of PF land to be diverted
From D T? n Length Name of Bund PF land to be
design km f:lg (m) diverted
m
0.340 0.708 368 Jharsa Bund( Near Rajiv Chowk) 1790 sq.m
4.030 4292 262 Jharsa bund (Near Fazilpur) 848sq.m
12.636 13.353 717 Ghamroj Bund 8171 sq.m
13.500 13.946 446 Ghamroj Bund 7851sq.m
Total 18660sq.m
Or 1.8660 ha.
2 Project Cost- Total cost of the project is 1689.01 crore. °{5 ' \)\}\,\/
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE %\ :

I &g Frafera, 9 / Northern Regional Office, Chandigarh :
o o s 2] -05-2019
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srfer R geu wlEme (@),

g ffder afamer,
HIENIE - 16000 |

Diversion of 1.866 ha of forest land in favour of Manager (Tech)., NHAI, PIU, Gurugram for
upgradation and strengthening of road from Ra Jasthan border-Nuh-Gurugram, section of NH
248 A, km, 2.740 (Design Ch. Km. 0.3400) to km. 24.400 (Design Ch. Km. 22.000) in the State of
Haryana, under Forest Division and District Gurugram, Haryana (online proposal no.
FP/HR/Road /33587/2018)
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User agency should ensure that the compensatory levies (CA cost, NPV, etc.) are deposited through
challan generated online on web portal and deposited in appropriate bank only. Amount deposited
through other mode will not be accepted as compliance of the Stage-I clearance.

User Agency shall ensure that no other proposal in the division, for which Stage-I has already been
granted in the past, is still pending for compliance of conditions of Stage-I approval. An Undertaking

ol o. 24-_’25,??%‘(—31?, q31916- 160030 / Bays No. 24-25, Sector-31 A, Chandigarh-160030




to this effect [.hal_ "no such proposal for compliance of conditions of Stage-1 approval is pending
with this division" be submitted. Compliance of the same will be mandatory for the final clearance
of this proposal by this office,

viii. The State Govt. shall not issue temporary working permission until the entire compensatory levies

are (?epositcd by }Js_ur Agency and confirmed online on Ministry's web-portal. The User agency will
obtain Stage-I1 within six months from the date of issuc of such permission.
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The Puincipal Chiel Cunservatur of Forests, Haryana Forest Department, Vau Bliawan, Sectu-6,
Panchkula, Haryana.
3. Addl. PCCF (FCA) & CAMPA, Government of Haryana, Forest Department, Sector-6, Van
Bhawan, Panchkula, Haryana. 134009,
4. The Divisional Forest Officer, Forest Division and District Gurugram, Haryana.
5. The Manager (Tech)., NHAI, PIU, Gurugram
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GOVERNMENT OF INDIA
qatear, e od speer aRada ey
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
e w wratery, idlag / Northern Regional Office, Chandigarh

fafire dwur - 9-HRB204/2018-CHA fastie: ) -10-2019

GETR: I

stfaterer e afsg (@),
afamon e,

ghemn Bl sfoarem,
ARG - 160001

faca- Diversion of 1.866 ha of forest land in favour of Manager (Tech), NHAL PIU, Gurugram
for upgradation and strengthening of road from Rahasthan border-Nuh-Gurugram, scction
of NH 248 A, km. 2.740 (Design Ch. Km. 0.3400) to km. 24.400 (Design Ch. Km. 22.000) in
the State of Haryana, under Forest Division and District Gurugram, Haryana, (online
Proposal No. FP/HR/Road/33587/2018)

WA A T e 3 e, g ae e ge Y T 8566 /3132 R 28.11.2018
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Far guden ey & sigatfie v &7 srewia w9 Sl a9 (@wern) ofdfray, 1980 Fr g3 ¥
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et w2 A wd off, o i srarerar Aree srfie vd a9 awers F um gear wo--f-85667/1904
fasri 19.08.2019 o werr--d17-8566w/2674 RFiF 04.10.2019 FRT Wed BN F IUA FF AHT
I AT B 1.866 FFAT & qff % gwanr ¥ fory wefigf frerferfen ot 1 o F 0% yei adt
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fii. el eI SEdTE ¥ SAET Raisina Section 4 & 5 of PLPA 1900 # warehr wsie & s
23,33,992/- =T (Rs. Twenty three lakh thirty three thousand nine hundred ninty two only) it
Trfar & 3732 otef wrreRT o s |

iv. arfafaa gfagfd gtemrdao weama ¥ ATHTT Raisina Section 4 & 5 of PLPA 1900 § WaI=hT
USHHT @ 9TH 7,30,467/- FIY (Rs. seven lakh thirty thousand four hundred sixty seven only) it
TfY & 1168 WYE AT BT ST |
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vi. o woew afiet a8 giRftea wt & @ e gro wftea g st F w2t
faeT e srfeaTdt & arpile & e Aat aeai |
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2. The Pr. Chiel Conservator of Forests, Haryana Forest Department, Van Bhawan, Sector-6,
Panchkula, Haryana.

3. The Nodal Officer-cum-CF (FC), Government of Haryana, Forest Department, Sector-6, Van
Bhawan, Panchkula, Haryana. 134009

4. The Nodal Officer (CAMPA), Government of Haryana, Forest Department, Sector-6, Van
Rhawan, Panchkula, Haryana. 134009,

5. The Divisional Forest Officer, Forest Division and District Gurugram, Haryana

6. The Manager (Tech), NHALI, PIU, Gurugram

. 24-25, -31T, 91¢-160030/ Bays No.24-25, Sector-31 A, Chandigarh-160030
GIHTY/Tel No : 0172-2638061 Fax No:0172-2638135 Email : ronz.chd-mef@nic.in
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C
Dated: 6//:). / 2|

The D.F.0, Gurugram,

Forest Department Gurugram

Subject: Application fo

I stay and necessary action on work in Contempt to NGT and violation of
MoEF&cc order,

Sir/ Ma'am,

With due respect, l would |ike to bring your kind attention towards the matter of GhamrojBundh and
under construction Toll Plaza along with the two rest areas at jt’s site.
2

(¥
g“‘
i

05/09/2021 Post an enquiry by MoEF&cc. Also, the MOEF&CC has directed pccr Haryana to retrieye
the diverted Forest Land remaining unutilized after UEgradation ang strengthening of NH-248.a at the

The COmpensatory afforestation which Was to take place within 1year of In-principle approval is sti||
perding.The Petitioner has even Suggested a site for COmpensatory afforest

ation in the vicinity of the
Project and there has been no response about jt, T

I have attached all the relevant documents for your kind peruysal..
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GOVERNMENT OF INDIA
IHIEI[ T, ?ﬁ'w STe ”EI ”t Iii i ;.,”“ q
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHAN GE
5 &ftr sty sidhre /Integrated Regional Office,
Chandigarh :

Report of the site inspection undertaken by Shri Ravinder Singh,
Technical Officer (Forestry) Grade-I, Ministry of Environment, Forests
and Climate Change, Integrated ‘Regional Office, Chandigarh on 18th

August, 2021 against the grievance received from Shri Sarvadaman

The Union Ministry of Environment, Forests and Climate Change, New
Delhi forwarded a grievance received from Shri Sarvadaman Singh Oberoi,
Gurugram, Haryana regarding fion-compliance of National Green Tribunal
(NGT) judgment and grievance against alleged illegal and unauthoerized
€Xcavation, demolition of a bundh and construction over the submergence

area of Ghamroj Bundh by NHAI in Gurugram vide letter No.5-2/2020-

under Forest (Conservation) Act, 1980 and submit a status report to the
Union Ministry at the earliest.

2. ltis pertinent to mention here that OA No.259 of 2020 was filed before
the Hon’ble National Green Tribunal titled “Prem Manohar Gaur versus
. NHAI and Others” regarding grievance against alleged illegal and

‘after detajled deliberation, Hon’bje “Tribunal” disposed of the application
vide its order dated ot November, 2020 stating that “let the Joint Committee
of Deputy Commissioner Gurgaon, Haryana State PCB, Divisionagl Forest
Officer, Gurgaon to look into grievance and take appropriate decision in
accordance with lqw within one month from today. The State PCB will be
nodal agency for compliance”.

3. Consequently, committee  of Executive Engineer, Irrigation
Department, NHAIL, T&CP Department and DFO Gurugram was constituted

gram Region (S) to the Hon’ble Supreme Court

+ 24-25, Sector-31 A, Chandigarh-160033

-2638135 Email * 1onz.chd-mef@nic.in
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of India vide letter No. HSPCB /GRS/2020/6017-6025 dated 10t December,
2020 (copy enclosed) with the conclusion that the Ghamroj Bundh was
damaged earlier by NHAI Authorities has been restored and there is no
violation on Ghamroj Bundh as on today.

4. In the above mentioned OA, the applicant also alleged that the
construction of road will result in demolition of Bundh affecting a water
body and this will also affect the forest area in violation of FCA,1980C as
conditions of MoEF&CC’s letter dated 9% August, 2018 are not being

followed.

3. In view of above allegations of the applicant(s), records in IRO
Chandigarh was searched and the following information was gathered:

(i) The State Government of Haryana vide their letter No. Admin-D-III-
8114/2136 dated 24th October 2017 had recommended a project
proposal for seeking prior approval of Central Government under
Forest (Conservation) Act, 1980 for diversion of 51.126 hectares of
forest land in favour of Manager (Tech) NHAI, PIU Gurugram for

: ' Q

upgrada i :
(Design chainage 0.340 : <+ ign chainage kms
zmmﬁwmﬁfﬁﬁ%ﬁﬁ%ﬁﬁgrm

(i)  After detailed examination of the project proposal of the State
Government, the instant project was discussed in the Regional
Empowered Committee (REC) meeting held on 7th December, 2017
under Agenda Item No.5 (Haryana) and after detailed deliberation,
“Committee” considered the instant project for approval under
Section-2 of Forest (Conservation) Act, 1980.

(i) Based on the recommendations of the REC dated 7th December,
2017, competent authority agreed to accord “in-principle” approval
e under Section-2 of Forest (Conservation} Act, 1980 vide letter No.
i No.9-HRB144/2017-CHA dated 30t May, 2018 with usual terms
: and conditions including realization of CA levies from the user
~_agency and after compliance of the conditions of “in-principle”
: approval, project was accorded Stage-If approval under Section 2 of
. FCA,1980 vide this office letter No.9-HRB144/2017-CHA dated 9th

\iter a gap of more than one year, the State Government of
daryana vide their letter No. Admin-D-HI-8566/3132 dated 28t
ember 2018 recommended another project proposal for seeking
r approval of Central Government under Section-2 of the Forest
servation) Act, 1980 on the same subject for the same
ose i.c. diversion of 1.866 hectares of forest land in favour

m-mr,aéﬁa-wooso; Bays No. 24-25, Sector-31 A, Chandigarh-160030
INo: 0172-2638061 Fax No : 0172-2638135 Email : ronz.chd-mef@nic.in
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v)

(vi)

(viij

- ¢

of Manager (Tech) NHAI, Py Gurugram for upgradation and
strengthening of road from Rajasthan border-Nuh-Gurugram
Section of NH-248.A from Kms 2,740 (Design chainage 0.340)
to Kms 24.400 (design chainage kmsg 22.000) under
Forest Division and District Gurugram,

approval, project was accorded Stage-1] approval under Section 2 of
FCA,1980 vide letter No.9—HRBZO4/2018~CHA dated 22nd

November, 2019 with usual terms and conditions,

any NOC from the land owi'ngi agencies/Irrigation

As per Chapter-11, para 11.2 of Handbook of guidelines for
effective and transparent implementation of the provisions of
Forest (Conservation) Act, 1980, any proposal for linear'pro_jects

subject under Section-2 _‘gf_,_EQA,IQSD._.vide letter No.O-
HRB144/2017.CHA dated otn August, 2013, Hence, the
question for Submitting any cogent and convincing
reasons/justiﬁcation of not including this Supplementary
portion of forest lang at the inception stage of the main

ot -24-25, A9eT-310 9212 160030 / Bays No. 24-25, Sector-31 A, Chandigarh 160037
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about the Purpose of the Proposed site visit and discussed other facts on the
Project in detail with DFO, Gurugram Forest Division and his office staff,

User Agency and the Complainant (s).

Prem Manohar
Gaur

A 24-25 ey 310 160030/ Bays No, 2425, Sector-31 4 Chandigarh-160035
AT/ Tel No : 01 72-2638061 Fax No 1 0172-2638135 Email : @nz.chtﬁ_—_@ﬁ%_@
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(MORTHJ guidelines.

(iv)  That they further stated that State of Haryana which is reshonsible

the Haryana Canal & Irrigation Act, 1985 read with the Forest
(Conservation) Act, 1980, Indian Forests Act, 1927 and the
Environment Protection Act, 1986. |

W)  That according to the Sohna Master Plan, 2031, the bundh has to
be retained in its current state. An explanatory note issued in this
regard by the town and country planning department on November
15, 2012, mentions, “Sohna Town iIs surrounded by Aravalli

the underground water level.

(v}  That the demolition of bundh and construction of rest

24-25 Fere 1310 BTZ 60030 ] Bays No. 24-25, Sector-31 A, Chandigarh- 160030
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like pond, tanks, canals and water pathways could have been
allotted for any abadi sites and there is need to protect all water
bodies, channels and drains.

(Vi) On  the spot, complainant(s)  submitied bunch of
papers/documents/ photographs w.r.t. the Rest Area Project. Some
photographs are also annexed with the report.

STAND OF THE USER AGENCY ON THE PROPOSED PROJECT

CHA dated 22nd¢ November, 2019. On applicant (s) allegation regarding
demolition of Ghamroj Bund, he categorically denied the seme.

HISTORY AND HISTORICAL IMPORTANCE OF BUNDS IN HARYANA

11. A bund is an embankment or wall of brick, stone, concrete or other
impervious material, which forms the perimeter and floor of a compound
and provides a barrier to retain liquid. Since the bund is the main part of
a spill containment system, the whole system (or bunded area) is

12. The Ghamroj Bundh is a historical earthwork since many centuries on
western side of Sohna and was also declared as Protected Forest in Year
2017. 1t is an important bund and a water body, which plays critical and
important role in ecological balance of the area, is a natural recharge zone
for ground water and has special importance of checking the runoff from
Aravalis’ which is surrounding the city on three sides, thus preventing
flooding in the area and consequent collateral damages.
3\

13.  According to the Sohna Mastér Plan, 2031, the bund}_l has to be

mentions, “Sohna Town is surrounded by Aravalli Ranges on eastern &
western side. In the rainy season, run-off from these ranges passes through
proposed urbanization through barsati Nallahs namely MehandwaraNadji.

_m.24-25.m-31u,m-160030 / Bays No. 24-25, Sector-31 A, Chandigarh-160030
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@

1)

(i)

As per news story published in the times of India dated 12th'October,
2020 stated that: .

That the Gurgaon (Gurugran now)city has been losing its water bodies
because. of development projects over several decades, According to
forest department records, there were nearly 118 bunds in
Gurugram and nearby areas before 1938, but only around 30 of them
have survived to the present day.

In 2017, the district administration conducted a survey, which
revealed that 63 bunds were constructed during the British era in
Gurugram, out of which only four exist now. While there are still
many natural bunds in the city, most of them are in prime locations
and are being targeted by the local land mafia.

Some parts of natural bunds in Ghata, Wazirabad and Chakkarpur
have been encroached upon, while others have been taken over by the
government for development projects. For instance, Jharsa bund,
which was once the biggest bund in the city, was carved out for a
hospital and roads. A CRPF camp came up on Kadipur bund.
Nathupur bund, which was located near Ambience Mall, was
destroyed as a residential project and the mall were built on it six
years ago. The foothills where Ghata bund lay were encroached on by

high-rise : buildings.

Behrampur bund, which was a 2.00 km-long bund near Ghata, was
destroyed due to the development of housing projects and roads in the
area. Manesar bund, once spread across 7.00 km, is no more, with
the town of Manesar built on it.

With bunds being encroached on over the. years and storm water
channels being concretized, rainwater has no place to g0, resulting in
flooding every monsoon. “Each bund has a small water body attached
to it, which recharges the groundwater table. As water channels get
choked up because of development projects, water fails to flow into the
bund, and thus the water body becomes redundant and dries up, or is
choked with sewage. The surface hydrolegy is disturbed. Gurugram
gets flooded in the rainy season because it is losing its bunds rapidly,”

the official added.

Environmental activists alleged that apart from natural bunds, several
water bodies in the city are at risk and no action has been taken to
save them either. “Natural bunds like those in Ghata, Wazirabad and

33??.24-25,933?—310’,3@313-160030 / Bays No, 24-25, Sector-31 A, Chandigarh-160030
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Ghamroj are gifts to the city. But, they have been destroyed in the
name of development projects,” Vivek Kamboj, a city-based
environmentalist, told TOI.

(viii) According to a report submitted by the administration to the National
Green Tribunal, there are 826 water bodies in Gurugram. As many as
20% of these are at risk due to discharge of untreated sewage,
industrial effluents or water, environmentalists said.

ACTUAL POSITION ON THE GROUND

15. The user agency i.e. NHAI has already completed the construction
work of upgradation and strengthening of road from Rajasthan border-Nuh-
Gurugram Section of NH-248-A from Kms 2.740 (Design chainage 0.340) to
Kms 24.400 (design chainage kms 22.000) under Forest Division and
District Gurugram after taking forest clearance under FCA,1980 vide letter
No.9-HRB144/2017-CHA dated 9t August, 2018 and No.9-HRB204/2018-

CHA dated 22nd November, 2019.

16. The construction work for establishment of proposed Rest Area at

Design Chainage 13.600 to 13.800 is under progress over the private area
£ as per user agency and confirmed the same by DFO on the spot. The
submergence area of the pond/bund is being leveled by using heavy "
machineries/JCBs etc. on the site. By cutting the Bund area, User Agency F
has also completed the work for laying of underground drainage pipeline .
from the proposed Rest Area. Passage to the proposed Rest Area is being |

used by the user agency awww{
about 7.5 meters-wide area of Ghamroj Bund. The Joint Site Inspection |
dated 7t December, 2020 of the Gharoj Bundh site, has also confirmed |
that the Gharoj Bundh was damaged earlier by NHAI Authorities which

_has now been restored. : . f
: |

o

VIOLATION OF FOREST (CONSERVATION) ACT, 1980

17. It is pertinent to mention here that on the recommendations of the
State Government of Haryana, following two project proposals were accorded .
final approval under Section-2 of Forest (Conservation) Act, 1980: I

(1) Diversion of 51.126 hectares of forest land in favour of Ma'n-ager
(Tech) NHAIL, PIU Gurugram for upgradation and strengthening of
NH-248-A from Kms 2.740 (Design chainage 0.340) to Kms 24.400
(design chainage kms 22.000) under Forest Division and District
Gurugram. (Approved vide letter No.9-HRB144/2017-CHA dated

gth August, 2018).

SofeT.24-25 AFcL-310, g5r9T6-160030 / Bays No. 24-25, Sector-31 A, Chandigarh-160030
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Government of In&faTMfﬁ}Et‘r? 0 nvi‘ronmént, Forests and
Climatg&ghagm;wv\aﬂwdé?Wii”g-ﬁ 144/2017-CHA
dated 9t Augyust, 2018 and No.9-HRB204/2018-CHA dated

22¢  November, 2019, respectively. Hence, user agency
violates the Provisions of FCA 1980 in this case,

| FINDING IN THE INQUIRY

18. It is evident from the site visit that: _

(i)  As per records available in this office, neither any project proposal

from Kms 2,740 (Design chainage 0.340) to Kms 24.400 (design
chainage kms 22.000) under Forest Division and District
Gurugram has been received in this office nor any approval under
Section-2 of FCA,1980 has been accorded for the same till date.

qH1. 24-25 X310, TRTZ-160030 7 Bays No. 24-25, Sector-31 A, Chandigarh-160037
QI#TY/Tel No : 0172-2638061 Fax No : 0172 638135 Email : ronz.chd-mef nic.in
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(iv)

£

)

(vi)

(vii)

(ix)

2.9 -

As per layout plan submitted by the user agenéy with above -
mentioned diversion proposals, two rest areas have been proposed
on both side of the proposed road over the non-forest land. No
requirement of any type of forest land for the construction of
proposed Rest Areas was made by the user agency through State
Government.

The project note on the above mentioned project proposals
submitted by the user agency also does not mention about
construction of proposed Rest Areas. . ’

Neither any NOC from the land owing agencies/Irrigation
Department/etc., for use of land for construction of Rest Areas has
been provided by the user agency inspite of involvement of Bund
area in this case. ' '

So far as the construction of the proposed Rest Area by NHAI over
submergence area or pond area of Ghamroj Bund is concerned,
only land owing agencies/authorities of the State Government viz.
Irrigation Department/etc., can better reply on this subject. It is
the prime responsibility of the Irrigation Department to save and
preserve the natural/public water sources.

The Ministry of Environment, Forests and Climate Change diverted
the protected forest areas of Ghamroj Bund for the widening of
road under question but never permitted the user agency to
demolish the Ghamroj Bund and construct the proposed Rest Area
over it. It is the prime responsibility of the local government to
protect and restore the Ghamroj Bund area in its original form.

I agreed with the applicant (s) that Hon’ble Supreme Court vide its
order dated 25t July, 2001 in Appeal (Civil) No. 4787 of 2001 in
the matter of “Hinch Lal Tiwari v. Kamla Devi and Others” stated
that no part of any water body like pond, tanks, canals and water
pathways could have been allotted for any abadi sites and there is
need to protect all water bodies, channels and drains. As the
construction of Rest Area is being done over private land (not forest
land), it is the prime responsibility of the concerned department of
the State Government to comply the Hon’ble Supreme Court’s
above order in letter and spirit.

The Sohna Master Plan, 2031 also advocated that the bundh has
to be retained in its current state. An explanatory note issued in
this regard by the town and country .planning department on
November 15, 2012, mentions, “Sohna Town is surrounded by
Aravalli Ranges on eastern and western side. In the rainy season,

ﬁﬁﬁﬁ SoreT 24-25 TFe-31T, dere-160030 / Bays No. 24-25, Sector-31 A, Chandigarh-160030

ZTATI/Tel No : 0172-2638061 Fax No : (1172-2638135 Email : ronz.chd-mef@nic.in
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run-off from these ranges passes through proposed urbanization
through barsati Nallahs namely MehandwaraNadi. Three bundhs
namely Sohna bundh, Mohmmadpur bundh and Ghamroj bundh
exist on the western side of the town to check the run-off and for
recharging the underground water level.

(iv). Both above mentioned project proposals have been approved for
upgradation and strengthening of NH-248-A from Kms 2.740
(Design chainage 0.340) to Kms 24.400 (design chainage kms
22.000) whereas on the ground, Ghamroj Bund protected forest
area is being utilized by the user agency for the purpose of
construction of proposed Rest Area which violates the condition No.
((vi) i.e., “The forest land will not be used Jor any other purpose than
that mentioned in the proposal’ and condition No.(viii) i.e., “The
Jorest land will not be used Jor any other purpose than that
mentioned in the proposal’,of the Government of India, Ministry of
Environment, Forests and Climate Change’s forest clearance under
Section-2 of FCA,1980 vide approval order No.9-HRB144 /2017-
CHA dated 9% August, 2018 1d No.9-HRB204/2018-CHA dated
22nd  November, 2019, respectively. Hence, user agency violates
the provisions of FCA 1980 in this case.

(X} The State Government through DFO concerned may kindly be.
directed to retrieve thf_le_G!ied_mrest_Jampmaming
unutilized after upgradation—and-strengthening of NH-248.4
from Kms 2.740 (Design chainage 0.340) to Kms 24.400
{design chainage kms 22.000) and save and restore protected
forest area of Ghamroj Band. €)

7
(Ravinder Singh)

\‘. Technical Officer (Forestry), Grade-I,
: 3 Ministry of Environment, Forests and Climate Change,
e Northern Regional Office, Chandigarh
Dated: Thursday, September 02, 2021

Encls: as above
/_ = .

ﬁ.%-%,@w-mmaél?lé-160030 / Bays No. 24-25, Sector-31 A, Chandigarh-160030
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Project Director (CMU, Mathura)

National Highways Authority of India

(Ministry of Road Transport & Highways, Govt. of India)

Corridor Management Unit-Mathura (At Faridabad) '
Plot No.-8, Near Sarai Toll Plaza Building, Mathura Road F andabad 121003.
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Manager (Tech,),
PIU, Rewari, NHAL Plot No. 20,
Sec-32. Institutional aren, G urugram, -

fava— Demolition of Ghamroj Bundh hy NHAL (O.A, N0.259/2020)

ST vy @ W ¥ A g NH-248A, Kim 2 740 (design ch km.0.3400)
to km 24.400 (design ch. Km.22.000) # upgradation and strengthening FY e nd
(FP/HR/ROALY33587/2018) wroran aray ot | oy apqufa wafawer, a9 i womry
URETS HACH, AN WHER B T FAD 9-HRB04/2018-CHA A 22102029 :
o W@ W g Rred Al fea oive g frera @ o Rrae Wit
Techincal officer Shri Ravinder kumar, MOEF Chandigarh ET*’T 7 1 N I
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o 2 ? ik = -Mail ! pivrewari@n ai.org
BASALCR T — S
A BT /Ph +91 124 2970077
URETT e R -t
(% e e o sisper) b eYuRE— S
Nationaj Highways Authority of Indja

Project lrnpiemenralion Unit-Rewayi
(Ministry of Road T; ransport and Highways)

~YS! ;e H-20, dey 9, e oftay
TEl- 122003 (3famon)
PIU - Rewari, Plot No.20, Sector-32, Institutional Area
Gurgaon- 122003 (Harvana)

PIU/EC ’NH-Q_“-bﬂIOE)\Ol ( 2022-23(30

Dated: 07.04.2022

- \\\N

——— Teoae. F g SRS s o i S
The Forest Range 0Offj cer, "
Sohna,

Near Indirg Gandhj Eye Hospital, Raipur,
\ Sohna- Gurugram,

2 In this regard, it is to submit that .-

ring the inspection also, no damage to the Ghamroj bund was foundeNHAJ has

Ny work of rest areas amro"bund. The wor of rest are ls"”fjm“'
y 1

Therefor;, the question of violation of permission granted under FCA-1980 does not arise,

T ot PPN - . - - - ':'Uul'SSiﬂcr—::er, =
Encl.:Asabove. %&}@pw h{%(’ /

(P.K Kaushik)
Project Director

it e

(P. K. Kaushik
Project Director
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Project Director,
PIU, Rewari NHAI, Plot No. 20,
Sector-32, Institutional Area,
Gurugram-122003

fd¥a—  Demolition of Ghamroj Bundh by NHAI
T~ YD Safag &1 9F B PIU/EC/NH-248A/06/01/2022-23/30 f2<7i& 07.04
2022
% ok ok ok ok ok okook ok ok

mﬁﬁWEFWraﬁaﬁmaﬁ?ﬁrﬁ,mmWmem-
sf&ﬁfaszeoa.zozzmmqﬁﬁ%mwmﬁﬁmmmmwaﬂﬁﬁw
TIRT el ST X Rest Area @ R fbar o v & S % SMUH ERT NH-248A 7
upgrading and strengthening & forl 231 T g9 FP/HR/ROAD/33587/2018 ¥ ufqwoy
T U e uRade gRad AT, WRA IRER GRS U5 9-HRB204/2018CHA dit.

22.10.2019 ERT HaT B Tz FFAN @ WAl A YoormAT & iR AUB TR T @Y
wwel qd Refdr # weret &% a7 e @ aiftw \iosy @ Ry @y

Wﬁmmﬁmm@ﬁmmw%%m,aﬁwm
qﬁaﬁawﬁaé?#m,mﬁﬂwmmﬁwﬁﬁ?mﬁa%w&@%
mﬁﬁwmﬂgWWWWSﬁ?RestAreaW’E?ﬁqﬁﬁmﬁ"ﬁf?,?ﬁ
"'anawwaﬂs‘eﬂaﬁ?sﬂwwo@oqow1980ﬁaﬁéao—vfamam§m?é‘fa‘ﬁ
% | TG SHET % sh. Ravinder Kumar, Technical Officer, Grade-|, MOEFCC ¥ g+t Rurd #
3T fam & % NHAI ERT Soa u=mg NH-248A @) upgrading and strengthening & T
waﬁ?m%ﬁ%ﬁﬁmﬁaaaﬂwmmmﬂﬁwmﬁmm
@ R ame T () @ R a9 e R 1980 & BT AR I &
S AT I B R I G AN BT STANT AT ST o Remor SR, 1980
B IeoraT 2|

Maﬁﬁﬁmmﬁmmuﬁ%ﬁeﬁ%m%mw%ﬁiwm
&Nt fasm &3 &1 B N T gre g W T frr man iR W oRar @ B froh
ﬁﬁrwﬁmwm%qﬁwmoqwzﬁmw%omowoth-réaaﬁvwam
91 % W 8 J7 & fF Rest Area @1 i it w9 @ et w1 9t w R
T 2 (v HerE)



mmwmﬁ?ﬁﬁﬁmw%‘ﬁiﬂmwaﬁwwaﬁqm

awmmmmwaﬁwmmm#mmmmmw

AR & TEd PrRiad amre § onE S|
Ao / SuRiaT | %VV
e,
9 FHH, /b —737 festies / //)é?/en/ WIC
wa%wuﬁrﬁwﬁqwﬁwwﬁrw B URT 8- N7
1.%%%3@@«?%.@0@0@%,?@&@@@%
AMaH HrIardl v Ui 2

- 2. T AP ADHr, |rEar)

)
%‘“\W
g 8P,
T | ?L
|

\]"f




5 IR T TSt iy National Highways Authority of India

(mmmmﬂi;;m ) "IRA ) | (Ministry of Road Transport and Highways, Gout. of India)
i ,&’{4’% { ;ﬂzqﬁq‘mﬂrq :?ﬂfﬂﬂro oy ) (Project Implementation Unit-Rewari)

AN . 20, R Plot No. 20, Sector 32, (Institutional A

A A rea),
s SAY e - 122001, (Fﬂ‘m‘") Gurgaon-122003, (Haryana)

| ¥-d4w/ E-mail: piurewari@nhai,org, % / web:www.nhai. gov.in, BFUPh.; +91 124 2970077
| PIU/EC/NH-248A/06/01/2022-23/¢,1 % . Dated: 18.07.2022
To,

The Deputy Conservator of Forest, Gurugram
orest Department, Govt. of Haryana,

i
{

I Forest Complex, Sohna Road, Near Dist. Court,
{

A
:ﬁ’q it 28 Annexure—7

Gurugram - 2322057.
Ernail: dfogurgaon1@gmail.com

Sub.: Regarding Demolition of Ghamroj Bundh by NHAL

. Reoi 1 Forest Officer, Sohna Letter no. 1876-s dated 29.03.2022.

i 2.NHAI letter ref. no. PIU/EC/NH- 248A/06/01/2022-23/30 dated 07.04.2022.
3. Your letter no. 3013 dated 01.07.2022.

g,

With reference to the subject matter, following are the facts and circumstances :

1. Itisreiterated that the Rest Area and Toll Plaza are integral part of the project and
- does not require separate permission or diversion of forest land for the same. [rrespective
~ of the aforesaid, the proposal submitted by NHAI for diversion of 1.866 Ha of forest land
‘dated 14.05.2018 clearly and unambiguously provided the drawings of the construction to
- be undertaken by the NHAI which clearly provided the construction of Toll Plaza and Rest
Area, and after considering the said drawings along with the project note, in-principle
aporoval was granted on 31.05.2019 and stage Il approval was granted on 22.10.2019 to

: +he NHAI by the MoEFC and only thereafter construction was done.

2. itis imperative to note that the issue of demolition of bundh has already been raised
and decided by the Hon'ble National Green Tribunal in OA 259 of 2020 vide order dated
09.11.2020. In compliance of the said order, a committee was appointed by the District
Commissioner, which inspected and visited the Ghamroj Bundh site on 07.12.2020 and
submitted its report to the State PCB. The joint report clearly provided that the NHAI has
not damaged the Ghamroj Bundh in any manner and even otherwise has maintained and
repaired the said Bundh. Copy of the same is enclosed herewith.

3. It is reiterated that the NHAI for the purpose of the construction of the Rest Area

has acquired private land and is constructing the same on the said private land. Thus, the
question of construction on bundh land does not arises.

9/ Cntd.......Q2)




Yours sincerely,

%’ gl
(P.K. aushik)
Project Director

(1) Conservator of Forest, South Circle, Gurugram
informatiop please, '

(P.K. Kaushik)
Project Director
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